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ORDE R

D. PURKAYASTHA, JM

Heard Ld. Advocates of both theé parties. We find that the
matter of apboin?mept of the applicant has been referred to the
Director Generab?E'quﬁégCPWD, Nirman Bhawan, New Delhi on 5.12.99
(Annexu;e-leto the Misc.reply) by the Shperintending éngineer(Co—ord).
Wé have also gone through the seid letter and we find that it would be
.appropriste on the part of the Direcﬁor General of Works to take aprro=-
priate decision in this case. Accordingly, we direct‘the Director
Géneral of Works, CPWD, Nirman Bhawan, New Delhi to take'deciSion on
the }etterﬁdated 8.12,09 as mentioned above within three months from
the date of gommunidation of this order. Accordingly, MA is disposed
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of and OA.811 of 1997 has become infructuous. So, CA is also disposec

of,
INgann | | | xﬁtég%f
( B.F-S . ( D. Purkdyastha )
Member (A) - Member(J)
PKN




